G S EIR No. 204/2020
— ' s PS : Patel Nagar
' | uJS 392 IPC

. 02.07.2020

Fresh Charge-sheet filed.
“Present:  Ld. APP for the State.
10 in person.
Put up for consideration on 14.07.2020.

(Son upta)
Duty MM/West/ HC/Delhi
02.07.2020
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Present:

02.07.2020

~ Fresh Charge-sheet filed.

FIR No. 333/2019
PS : Hari Nagar
UIS 323/341/506/34 IPC

Ld. APP for the State. : <
10 in person.

Put up for Consideration on 14.08.2020. ;
nam Gupta) :'

Duty m est/THC/Delhi

02.07.2020
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509134 IPC

L Fresh Charge-sheet filed.
Present: Ld. APP for the State. » , |
o IO in person. ‘ : g e R s e i
~ Put up for consideration on 14.08.2020. ‘ ‘

m Gupta) SR
= | Duty MMAAEsUTHC/Delhi .
2ok - ' 02.07.2020 5
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Charge-sheet filed.

10 in person.
put up for consider

ation on 14.07.2020.
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PS : Patel Nagar
U/S 384/354A/506 IPC

R -'FfeSh’Charge-sh
Present:  Ld. APP for the State.

10 in person.

| & Put up for consideration on 17.08.2020.

; (So upta)
- Duty MM/WegtITHC/Delhi
02.07.2020
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" FIR No. 000428/2020
fhie ~~ PS:HariNagar

":_P‘r_é‘s"eht:i " Ld. APP for the State.

10 in person.
Put up for consideration on 10.07.2020.

(Sonam Gupta)
Duty MM/West/THC/Delhi '
02.07.2020
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FIR No. 199/2020
PS : Patel Nagar
'UIS 323/376/506/354I354C 1PC

© 02.07.2020
‘ : Fresh Charge-sheet filed.

Present:  Ld. APP for the State.

10 in person.

Put up for consideration on 10.07.2020.

(Sonam Gupta)
Duty MM/West/THC/Delhi
02.07.2020
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s FIR No. 18012020

: PS : Punjabi Bagh
U/S 392/397/34 IPC & 25127 Arms Act

02.07.2020

This is an application moved by
accused persons U/s 169 Cr.P.C.
Present: ~ Ld. APP for State.

10 in person.

]O0 Sl Sumit for the release of

Accused persons namely Shiva S/o Sh. Ram Gopal and Wahid

@ Vahid @ Mulla S/o Sh. Akbar Mistri produced in police
custody.

As per 10, the complainant has failed to identify the accused
persons during judicial TIP and no recovery has bee

instance of the accused persons. The 10 prayed fo
accused persons U/s 169 Cr.P.C on the grounds t

n effected from/at the
r the release of both the

hat there is no evidence

against both the accused persons. Statement of the 10 to this effect
recorded separately.

Heard.
In these circumstances, when the 10 states that he has no
incriminating evidence against the accused persons, | do not find it

appropriate to remand the accused persons in Jjc. Accordingly, let both the
accused persons be released.

Copy of the order be sent to Jail Superintendent concerned for
‘neCessary information and compliance.

Application stands disposed off.
Copy of the order be given dasti to the 10.

(S ,mﬁn GUPTA)
Duty MM:West:THC:Delhi
02.07.2020
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FIR N0.0629/2020
PS Punjabi Bagh
' 02.07.2020

This is an application for releasing vehicle bearing no. DL-

14CE-3728 on Superdari.
Present:- Ld. APP for the State.
Applicant/registered owner in person.
~E

Reply has been received by 10.

Report perused. As per the report. 10 has mentioned that
above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the pfesent case.

Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Guijrat, (2002) 10SC 283 has been reiterated
SHO/IO of concerned PS is directed as under:

(i) to release the above mentioned -vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner;
(ii) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.

Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days

from the date of re-opening of lockdown/courts to the 10 and indemnity

Scanned with CamScanner



bbnd' sh‘é" _}bontain an undertaking by the applic_ari‘t to this effect.
' Application moved by applicant stands disposed off
accordingly. ’ ~
' ~ Order copy dasti to applicant as prayed.

(Sgnam Gupta)
Duty MM/West/THC/Delhi
02.07.2020
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FIR No0.106/2020
PS Kirti Nagar
02.07.2020

3 This is an application for releasing vehicle bearing no. DL-
 1CM-9543 on Superdari.

Present:- Ld. APP for the State.
; Applicant/registered owner in person.

Reply has been received by 10.

Report perused. As per the report. |0 has mentioned that
above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble
High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated
SHOJIO of concerned PS is directed as under:

(i) to release the above mentioned vehicles to the registered
owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner;

(ii) take photographs of abovementioned vehicle and file the
same alongwith charge-sheet;

(iii) take security bond from applicant to indemnify the
claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned
vehicle attested and countersigned by complainant, accused as well by
applicant/RO and 10;

Applicant is also directed not to dispose off the vehicle in
question without prior permission of the Court.

Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
indemnity bond due to the prevailing situation on account of lockdown,
~however, the applicant is directed to furnish the stamp duty within 15 days

from the date of re-opening of lockdown/courts to the 10 and indemnity

Applicant
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~bond shall contain an undertakmg by the applicant to thns effect

_ Appllcatlon moved by applicant stands dlsposed oﬁ

‘ faccordmgly | '
Order copy dasti to applicant as prayed.

(Sona 1 Gupta)
Duty MM/West/THC/Delhi
- 02.07.2020
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FIRN0.0180/2020
. PS Nihal Vihar
~+02,07,2020

This is an application for releasing vehicle béarlng no. DL-
4SCR-0266 on Superdari. Sl
Present:-  Ld. APP for the State.

Applicant/registered owner in person.

Reply has been received by 10.

Report perused. As per the report. 10 has mentioned that
above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble
High Court Of Delhi in case titled as Manjit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner;
(ii) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet; ,
(i) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and |0;

Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respe
revailing situation on account of lockdown,
nish the stamp duty within 15 days
s to the 10 and indemnity

ct of

the indemnity bond due to the p
however, the applicant is directed to fur

from the date of re-opening of lockdown/court

" ana snall become useless.
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bond shall cohtvéih"aﬁfundertaking by the applicant to this effect.

Application moved by applicant stands disposed off
accordingly. ' |
Order copy dasti to applicant as prayed.

(S m Gupta)
Duty MM/West/THC/Delhi
02.07.2020
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FIR N0.556/2020
PS Rajouri Garden ..
__ 02.07.2020 =

b This is an application for releasing vehicle bearing no. D.L-‘ s
. 4SDB-2011 on Superdari.

Present;- Ld. APP for the State.

Applicant/registered owner in person.

Reply has been received by 10.

Report perused. As per the report. 10 has mentioned that
above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the present case.

Keeping in view the report of IO and law laid down by Hon'ble
High Court Of Delhi in case titled as Manjit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated
SHO/IO of concerned PS is directed as under:

(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification df the owner;

(i) take photographs of abovementioned vehicle and file the
same alongwith charge-sheet;

)%% (i) take security bond from applicant to indemnify the
/ / / claimant, if any to the extent of value of aforesaid vehicle in future:
9 / o] // 20 (iv) to get panchnama and photographs of abovementioned
/ vehicle attested and countersigned by complainant, accused as well by
applicant/RO and 10;

Applicant is also directed not to dispose off the vehicle in
question without prior permission of the Court.

Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days
from the date of re-opening of lockdown/courts to the 10 and indemnity

W
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YON( ,han contam an undenaking by the_applicant to this effect.
: Apphcatlon moved by applicant stands dlsposed off
accordingly.

s ‘Order copy dastv to applicant as prayed.

(Sona Gupta)
Duty MM/West/THC/Delhi
02.07.2020
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" FIR N0.005251/2020

PS Mundka

e . 02.07.2020

_ This is an application for releasing vehicle bearing no. DL-
9CU-0142 on Superdari.

Present:- Ld. APP for the State.
Applicant in person.

'Reply has been received by 10.

Report perused. As per the report. 10 has mentioned that
above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble
High Court Of Delhi in case titled as Manijit Singh Vs. state in Crl. M.C.

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Guijrat, (2002) 10SC 283 has been reiterated
SHO/IO of concerned PS is directed as under:

(i) to release the above mentioned vehicles 10 the rightful
owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner,

(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;

Applicant is also directed not t0 dispose off the vehicle in

e Court.
borne by the applicant/RO.

t of stamp duty in respect of
n account of lockdown,

question without prior permission of th
Photograph charges shall be
The 10 shall not insist on paymen
he prevailing situation O
d to furnish the stamp duty within 15 days
wn/courts 10 the 10 and indemnity

the indemnity pond due to t
however, the applicant is directe
from the date of re-opening of lockdo
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:"bond sha" contam an undertaking by the applicant to this effect.
~ Application moved by applicant stands dlsposed oﬁ
accordmgly '

Order copy dasti to ‘applicant as prayed.

(Songm Gupta)
Duty MM/West{THC/Delhi
02.07.2020
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same alongwith charge -sheet;

Y
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FIR No 011469/2020
' PS Mundka
.02.07. 2020

This is an application for releasing vehlcle bearing no. DL-

11SL-7794 on Superdari.
Present:- Ld. APP for the State.
Applicant/registered owner in person.

Reply has been received by 10.
Report perused. As per the report. 10 has mentioned that

above mentioned vehicle is lying with police and police has no objection if

the same be released to the original owner in the present case.
Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titled as Manjit Singh Vs. State in crl. M.C

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titted as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner;
(i) take photographs of abovementioned vehicle and file the

(i) take security bond from applicant to indemnify the
claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also

question without prior permission of the Court.
Photograph charges shall be borne b
The 10 shall not insist on payment of stam

d due to the prevailing situation on account of
ed to furnish the stamp duty within 15 days

/courts to the 10 and indemnity

directed not to dispose off the vehicle in

y the applicant/RO.

p duty in respect of
the indemnity bon lockdown,
however, the applicant is direct
from the date of re-opening of lockdown

vr e nnaUDAIN DAY
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bond shal! contam an undertaking by the apphcam to this effect
Applccatlon moved by applicant stands -d|sposed oﬁ

accordmgly
~ Order copy dastl to apphcant as prayed

(Sonam Gupta)
Duty MM/West/THC/Delhi
02.07.2020
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" FIR N0.009319/2020
PS Moti Nagar-
02.07.2020

This is an application for releasing vehicle bearing no. DL-

- 10SQ-7109 on Superdari.
Present:;- Ld. APP for the State.
: Applicant/registered owner in person.

Reply has been received by 10.
Report perused. As per the report. 10 has mentioned that

above mentioned vehicle is lying with police and police has no objection if

the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble
e in Crl. M.C.

High Court Of Delhi in case titled as Manijit Singh Vs. Stat

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
ain case titled as Sunderbhai

down by Hon'ble Supreme Court Of Indi
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner;
(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(i) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10O;
Applicant is also directed not to dispose off the vehicle in
n without prior permission of the Court.
nt/RO.

questio
Photograph charges shall be borne by the applica
t of

nsist on payment of stamp duty in respec
tuation on account of lockdown,
duty within 15 days
d indemnity

The 10 shall not i
the indemnity bond due to the prevailing si
plicant is directed to furnish the stamp

however, the ap
of lockdown/courts 1O the 10 an

from the date of re-opening
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..bond sha" contam an undertaklng by the apphcant to this eﬁect i
| Apphcatlon moved by apphcant stands dtsposed? oﬁ, 5
accordmgly e
Order copy dasti to apphcant as prayed.

(Sgnam Gupta)
Duty MM/WestUTHC/Delni
02.07.2020

Scanned with CamScanner



" FIR N0.0584/2020
: ‘PS Paschim Vihar West
v N 02.07.2020
This is an application for releasing articles i.e mobile phone make MI-
6A on superdari. : '
Present:  Ld. APP for State.
Applicant in person.

- 10 has filed his reply. Taken on record. ’
This Court is of the considered view that the articles has to be

released as per directions of Hon'ble High Court in case titted as Manjit
Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it
has been held that :-

“59. The valuable articles seized by the police may be released
to claim

to the person, who, in the opinion of the Court, is lawfully entitled

such as the complainant at whose house theft, robbery or dacoity has
nama of such articles, taking

taken place, after preparing detailed panch

photographs of such articles and a security bond.
60. The photographs of such articles should be attested or

d by the complainant, accused as well as by the person to

countersigne
the court may get

whom the custody is handed over. Whenever necessary,
the jewellery articles valued from a government approved valuer.
61. The actual production of the valuable articles during the

trial should not be insisted upon and the photographs along with the

panchnama should suffice for the purposes of evidence.
aw laid down by

Considering the facts and circumstances and |
higher courts, articles in question as per seizure memo i.e. mobile phone
d to the applicant on furnishing security bond as per valuation
ted to get done the valuation as well as photographs of

asing the same to the applicant as per directions

be release
report. 10 is direc
the same prior to the rele

of Hon'ble High Court.
Panchnama and photographs shall be filed in the court along

with charge sheet.
Copy of this order be given dasti to applicant.

(Sorlam Gupta)

i e, Q\W Duty MM/West/THCIDelhi02.07.2020
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FIR No.,549/2020
PS Rajouri Garden
02.07.2020

This is an application for releasing vehicle bearing no. DL-

10SQ-5341 on Superdari.
Present:- Ld. APP for the State.
Applicant/registered owner in person.

Reply has been received by 10.
Report perused. As per the report. 10 has mentioned that

above mentioned vehicle is lying with police and police has no objection if

the same be released to the original owner in the present case.
Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/I0 of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner;
(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of

the indemnity bond due to the prevailing situation on account of lockdown
however, the applicant is directed to furnish the stamp duty within 15 days
from the date of re-opening of lockdown/courts to the 10 and indemnity

by
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ordingly. ‘

‘Order copy dasti to applicant as prayed.

(Sonam Gupta)
Duty MM/WestTHC/Delhi
02.07.2020
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FIR No0.374/2020
PS Nangloi
02.07.2020

This is an application for releasing vehicle bearing no. DL-
4SDL-4339 on Superdari.
Present:- - Ld. APP for the State.

Applicant/registered owner in person.

Reply has been received by 10.
Report perused. As per the report. 10 has mentioned that

above mentioned vehicle is lying with police and police has no objection if
the same be released to the original owner in the present case.
Keeping in view the report of 10 and law laid down by Hon'ble
High Court Of Delhi in case titled as Manijit Singh Vs. State in crl. M.C.
No. 4485/2013 and er. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated
SHO/I0 of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner,

Q\Q@Q@W (i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

27/ 2
claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Abplicant is also directed not to dispose off the vehicle in
on without prior permission of the Court.
Photograph charg'es shall be borne by the ap
The 10 shall not insist on payment of stamp duty
evailing situation on account of lock
the stamp duty within 15 days

the 10 and indemnity

questi
plicant/RO.

in respect of

the indemnity bond due to the pr down,

r, the applicant is directed to furnish
e-opening of lockdown/courts t0

howeve
from the date of r
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on shan contain an undertakmg by the apphcant to this effect.
‘Application moved by applicant stands dlsposed oﬁ

i accordmgly : !
‘Order copy dasti to applicant as prayed

(Sonam Gupta)

Duty MM/West/ THC/Delhi
02.07.2020
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FIR No.116/2020
PS Paschim Vihar West
102.07.2020

This is an application for releasing vehicle bearing no. DL-
4SCT-7064 on Superdari. ‘
Present- Ld. APP for the State. '

Ld Counsel the applicanvaccused.

IO ASI Babu Lal in person.

Reply has been received by 10.

Report perused. As per the report. 10
above mentioned vehicle is lying with police and police has no
the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble

has mentioned that
objection if

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titted as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHOJ/IO of concerned PS is directed as under:

(i) to release the above mentioned vehicles 10 the registered
owner subject t0 preparing detailed proper panchnama of above vehicle
and after proper verification of the owner, ’

(i) take photographs of abovementioned.veh'\c\e and file the
same alongwith charge-sheet;

(iii) take security bond from applicant to indemnify the
claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and |0,
Applicant is also directed not 10 dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
the prevailing situation on account of lockdown,

the indemnity bond due o
to furnish the stamp duty within 15 days

however, the applicant is directed
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: fnom the date of re op'»nmg of Iockdownlcourts to the 10" and \ndemm\y

s ‘bond shall coniam n undertaking by the applicant to this eﬁect :
Application moved by apphcant stands ‘disposed oﬁ

' accordmgly
Order copy dasti to applicant as prayed

(Spnam Gupta)

Duty MM/WesUT HC/Deint
02.07.2020 -
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FIR N0.614/2020
PS Ranhola
02.07.2020

This is an application for releasing vehicle bearing no. DL-
45CV-4938 on Superdari.
Present:- Ld. APP for the State.

Ld Counsel the applicant/accused.

10 ASI Babu Lal in person.

Reply has been received by 10. :
Report perused. As per the report. IO has mentioned that

above mentioned vehicle is lying with police and police has no objection if

the same be released to the original owner in the present case.
Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court Of indiain case titled as Sunderbhai

Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/I0 of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner;
(ii) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(i) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned
vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.

Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
the indemnity bond due to the prevailing situation on account of lockdown,

however, the applicant is directed to furnish the stamp duty within 15 days

2/7*/»201\@ kx\
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Appllcatlon moved' by apphcant stands dusposed off:

accordmgly
Order copy dasti to applicant as prayed.

(Soham Gupta)
Duty MM/WesUT HC/Delni
02.07.2020
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FIR No.008273/202
RN 2 0
R Ps Han Nngﬂ'
02,07.2020

This is an application for releasing vehicle bearing no. DL-

12B-6924 on Superdari.
present:- Ld. APP for the State.
Ld. Counsel for the applicant/registered owner through Cisco
Webex.

Reply has been received by 10.
e report. 10 has mentioned that

Report perused. As per th
ice and police has no objection if

above mentioned vehicle is lying with pol
al owner in the present case.

the same be released to the origin
Keeping in view the report of 10 and law laid down by Hon'ble
s. State in Crl. M.C.

hi in case titled as Manijit Singh V
wherein interalia the law laid

High Court Of Del
titted as Sunderbhai -

No. 4485/2013 and Crl. MA. No. 16055/2013

down by Hon'ble Supreme Court Of Indiain case€
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/I0 of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registered
g detailed proper panchnama of above vehicle

owner subject to preparin
and after proper verification of the owner;
ned vehicle and file the

(i) take photographs of abovementio
e-sheet; :
icant to indemnify the

same alongwith charg
security bond from appl

(iii) take
ehicle in future;

s of abovementioned
ccused as well by

ent of value of aforesaid v
nchnama and photograph

claimant, if any to the ext
signed by complainant, &

(iv) to get pa

vehicle attested and counter
hicle in

applicant/RO and 10;
Iso directed

Applicant is a
permission of the Court.
he applicant/RO.

ges shall be borné by t
p duty in respect of

t on payment of stam
g situation on account of lockdown,

e stamp duty within 15 days

not to dispose off the ve

question without prior
photograph char

The 10 shall not insis

the indemnity pond due to the prevailin
s directed t0 furnish th

however, the applicant i
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sn T 02 07 20208
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FIR N0.0684/2020
PS Nangloi
02.07.2020

This is an application for releasing articles on superdari.
Present: Ld. APP for State.

Applicant in person.

10 has filed his reply. Taken on record.

‘ This Court is of the considered view that the articles has to be
released as per directions of Hon'ble High Court in case titled as Manjit

Singh Vs. State in_ Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it
has been held that :-

“59. The valuable articles seized by the police may be released
to the person, who, in the opinion of the Court, is lawfully entitled to claim
such as the complainant at whose house theft, robbery or dacoity has

taken place, after preparing detailed panchnama of such articles, taking
photographs of such articles and a security bond.

60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Whenever necessary, the court may get
the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the
trial should not be insisted upon and the photographs along with the
panchnama should suffice for the purposes of evidence.

“65. The currency notes seized by the police may be released to the
person, who , in the opinion of the court, is lawfully entitled to claim after
preparing detailed panchnama of currency notes with their numbers or
denomination, taking photographs of the currency notes and taking a
security bond.

66. The photographs of such currency notes should be attested

. or countersigned by the complainant, accused as well as by the person to

whom the custody is handed over and memo of the proceedings be
prepared which must be signed by the parties and witnesses.

67. The production of the currency notes during the course of

trial should not be insisted upon and the release should be permitted to

use the currency.”
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releasmg the same to the applrcant as per directions of Hon' b|e Hrgh Court
‘Panchnama and photographs shall be filed in the court a\ong
wrth charge sheet.
Copy of this order be given dasti to applicant.

orfam Gupta)
Duty MM/West/THC/D 1hi/02.07.2020
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FIR N0.007060/2020
. ps Punjabi Bagh
" 02.07.2020

. Thisisan application for releasing >vé'hl-c.:le pearing no. DL-
- 4SCK-2095 on Superdari. .
Present:- Ld. APP for the State.
Applicant/registered owner in person.
Reply has been received by 10.
O has mentioned that

Report perused. As per the report. |
lice has no objection if

police and po

above mentioned vehicle is lying with
d to the original owner in the present case.

the same be release
Keeping in view the report of 10 and law laid down by Hon'ble
as Manijit Singh Vs. state in Crl. M.C.

6055/2013 wherein interalia the law laid

High Court Of Delhi in case titled
titted as sunderbhai

No. 4485/2013 and crl. MA. No. 1

down by Hon'ble Supreme Court Of Indiain case
Ambalal Desai Vs. State of Guijrat, (2002) 10SC 283 has been reiterated

SHO/IO of concern_ed PS is directed as under: :
d vehicles to the registered

(i) to release the above mentione
panchnama of above vehicle

owner subject to preparing detailed proper

and after proper verification of the owner,
tioned vehicle and file the

(ii) take photographs of abovemen

same alongwith charge-sheet;
ond from applicant 10 indemnify the

(iii) take security b
e of aforesaid vehicle in future;

nd photographs of abovementi
omplainant, accused as well by

claimant, if any to the extent of valu
(iv) to get panchnama & oned

vehicle attested and countersigned by ¢
applicant/RO and 10; |
Applicant is also directed not 10 dispo
question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.
The 10 shall not insist on payment of stamp duty in respect of
he prevailing situation on account of lockdown,
urnish the stamp duty within 15 days
s to the 10 and i demnity

se off the vehicle in

the indemnity bond due to t

however, the applicant is directed to f
pening of lockdown/court

from the date of re-0
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Order copy dasti to applicant as prayed.

(Sopafm Gupta)
Duty MM/WestUTHC/Delnt
02.07.2020
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Reply filéd byl\,d '
Application perused. Submissions heard. :
‘As per the reply, the 10 has no ob]ectlon to re\ease the

jamatalashi articles of applicant to him. In view of the aforesa\d
‘application stands allowed. Let the articles retained during 1‘amata\ash}\}be

released to the applicant/accused.
Application is disposed off accordingly. ;
Copy of this order be given dasti to the applicant/ accused

-as per request.

(Soram Gupta)
Duty MMN\Ies HC/Deln
02.07.2020
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2.07.2020

T_bisi“is an ap’plic'a'ﬁon U/s 437CrPC seekin

applicant/accused Sandeep @ Chhoto.

.~ Present:  Ld. APP for the State. 3
Sh. V.K. Sharma, Ld. Counsel for the applicant/a

i Vide separate statement, Ld. Counsel for the applicant/
- 'submits that he wishes to' withdraw the present application. He further
~ submits that the vakalatnama annexed with the present app\'icat‘\on be also

released as it will cause him hardship to again get the vakalatnama

.attested from the jail authorities.
| Heard. Perused. |

In view of the prevailing circumstances of Co
lication be released 10 the

g bail moved oh;p_eha}'f';’ofl‘-__

ccused.
accused

vid-19 pandemic,

the vakalatnama annexed with the present app
counsel for the applicant/accused.

In view of the submissions made by L
on stands disposed of as withdrawn.
to Ld. counsel for the

d. counsel for the

applicant/accused, the applicati
Copy of the order be given dasti

applicant/accused as prayed for.

S\
: eSO
%, K ord A o (Sonpm Gupta)
vl M Duty MM/Wes HC/Delhi
mc_;_\ 02.07 .20?_0
s
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" FIR No. 14312012
- PS : Nangloi
Uls 25 Arms Act

- 02.07. 2020

This is an application for release of applicant/accused Shahzad Hussain
Jaidi.
Present:  Ld. APP for the State.
'Ld. Counsel for the applicant/accused.
By way  of separate statement,
applicant/accused prays that the present application may be withdrawn.
In view of the statement made by Ld. counsel for the

applicant/accused, the present application stands disposed of as

Ld Counsel for the

withdrawn.
Copy of th

applicant/accused as prayed for.

e order be given dasti to Ld. counsel for the

(Sonarh Gupta)

Duty MM/West/ C/Delhi
02.07.2020
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CFEIR No. 01 1261/2020

L e pa: Nihal Vikar ;
: 10.06.2020 LS en’-
This is an a ] ve
: A an ¢ : in
maqu by applicant Sh. A me’;’:/r;}l;z,nnn rof f"lre{';:ﬂ'l
i gl e
Prosent: I.d. APP for Star ' on slk n [i'.ed by th
; Applicant with (m(" : t has pee
- COUNsQ : 4tionN repo* :
‘ 10 has fi ) Sy alu . per
R as filed his reply, - cofd Vi case as P
applicant. Same is perused Y. Takan o ' 10 D€ re NoO-
. i rﬁcle .. crl 1
o This Court is of the 5 \hat the @ ate '
directions ' , > Congj I ;
248512 of Hon'ble High. Couirt in nsidered - gpani’ Sl perso”
013 dated 10.09 case led as :
.09. e (itle o=
25 ) 2014 V\'hCre,'n it k n 13[0 I.ha : b fe'le Vhos
; : 2 The valuable ar; 1as bee he po,'/ce Pl /q,‘nal ;
whao. n Y i rti b % t <
. n the opinion of the Court, s | Cles gpjzc? P,[ i such as chna m f suc
ouse theft, IS lawf e . ie
o robbery or dacorty has ulty entité I prep arin deld
icles, taking pho taken place 2 f
. tographs of such argicy n o [ asec ity DO tersigned py 1M€
. Th es e 2
complainant : e photographs of 5 o s uld b€ attes! Jod OVE ~ Wneneve
ant, accused as well as p Such aff’.: the cust y is 14 ¢
necess : y th om .f valuér
ary, the court may get the je e person 10 W J frorm - ernme”f appr ved
W Lvall€e ;
rposes of

61. The :
actual production of the Valuable articles

insisted upon and
i) the photographs along wi; th panc
: ity the
L 4 down by M

d to the applicant on

CO[]Sid I .“ t (:(35
er g e f atan
' acts a”d CirCUmJt

e be release
on

security bond
the same pri
ncrnama and

as pef valuatl
or Lo the

lhetefOle I 1 e .” I'L
IZU,.’ ¢ \/ 2

photographs ©f
e High Cour. Pa
time has been

furnishi '
hing FDR in sum of Rs.10,000/- i
\ - in favour of {

report. 10 is dire :
cled to get done the valyaj well as
ation as We'

e sheet. Some ght by

pholog aphs sh e fi h h
rapns s all be filed in the court alo V
Along with C arg

the applicant for furnishing FDR
Be put '
put up for furnishing FDR on 02.07.2020.

BHINAY PANDEY)
Duty MM: ést:THC:Delhi
19.06.2020

AUvuvaws
1'1OPMNLIV 1118 QDiYyitusees =
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Ar gument heard on behalf

| cr. P.C
' on the pgj e 167 (2) of
of the accused. As pe gl application u/s

the charge sheet in the

r re
tances, let report

. ply to th G lication,
present case was filed on =oailapp

04.04.202¢ (nder these Circums

be called from the Ahlmag Concemey reqarding the exact date of filing the
ks ed red

Charge Sheet.

Be put up on 02.07.2020

(Pankaj Arora)
Link-MM/West/TH@/Delhi
29/06.2020

7. Nper

fepar} o Mimreed no3 .‘\,Lgf_
%@V {ovy grdo b Q@mw\«d

W/’ ‘;{m” ¢| oY) e | ok

RUIPN = cony S EFO
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FIR N?{g Parbat"'
PS f/'féz crP&s
o 26 (W a7
U
21.06.2020
Present :  Ld. APP for the State
Applicant in per '
person. -,Gef”ed FsO : gh jo for
ol S ’

Re rt t rece ed from leC
tl evrne

Let report be called from the con

02.07.2020.
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~ 3 application 0"

Present:- |4 e .
il * APP for the - s for n 4PN
sh. € stat ol igd 0" e 5
D. Kumar-Jha, fd Couﬂ5 f||6d ted in t no fo‘e Dal\
An applicati ; orP: |i03 as .d O
. on rr]p h e
 Wherein it is stateqy that h Uls 437 - oy ! d pe 5 nlar9 - \ready
: _ eh n 0 b
and is stated to pe i - as be929 ; 5.202 chsed Go\,ery h
sin ‘ a e
- alleged offence and thys, it i i d that the > F,or't ¢
 itis praye hé
Report filed by the 10, AS P° d oee”
been effected in the pPresent case as ‘rea ed n
. . us :
Heard. Perygeq. ' recovel’y ing the e m of
i
effected and no usefy purpose shall P° ' hih bail >
nis
custody, accused is admitted to bail ©" t
. Un :
Rs.15,000/- with one surety in the liké am® dingly el fO the
- . . Or l uns
Application is disposed off 2 i to L%
dastl

Copy of this order be given

accused.
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This i ' '
IS is an application for P o!

L a
?c-):\PP for the state, ‘5ed' beh
Y Counsel for the acc!

AN application s 437 ¢ l
e

. Stated that he has been 2 020 &
and is stateq to be in JC since 13'06'

alleged offence ang ihus, it is prayed thattth repo

Wherein it is

oov®

Report filed by the 10. AS P " bee”
been effected in the present case.

Heard. Perused. i reco\/er y o e ac

Considering the aforesaid *

effected and no useful purpose shall P? sef' ind ba!
custody, accused is admitted to bail 0" |

Rs.20,000/- with one surety in the like 3m0un,.

or
Application is disposed off 3

Copy of this order be given

accused.
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A U,s‘_ﬁ Ranhoal7°,2020
02‘07-2026, o

@ Sony 'Ji;g;rhvis S an g, .
Pr i PPlication for ba'
€sent:
" Ld.ap
' P f t
Sh, ‘ijrar%r the State. | fo'

e
ogat, Ld cou™ i

Hearq_ Perused. o2 co‘/ery .4 th

Considering the aforesaid 2 ed by
effected and no useful purpose shall b€ 5 .-nind pal
Custody, accused is admitted to bail o" [

Rs.20,000/- with one surety in the Iikevamoun-'ngly- ns
Application is disposed off 2000 oti 10 Ld. €o¥
Copy of this order be giver i

accused.
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o4 * 02.07.2020

AN application has been moved by the 10 for taking two days PC
remand of accused persons namely Jitender @ Sonu @ Mmichael Slo
Prahlad and Bunty Kashyap s/o Kalicharan for the purposeé of

investigation.

present: ~ Ld. APP for State.

10 SI Sudhir Rathi in person-
Accused persons prOduced in police custody represented by

Ld. LAC Sh. Rahul.

It is submitted by the jo that PC remand of accused is required

. i . - - a e
for arresting the co-accused persons, recovering the remaining Cas

properny and the mobile used for extortion-
on the other hand Ld. LAC for the accused has strongly

cati 10.

opposed the application moved by theé |

| Heard. The accused persons have peen arrested today itself

i.e. 02.07.2020, thus 15 days period from their. anlrrest'has no; be:g
_In the circumstances of the casé | deem It fit to give Oné ay

elapsed
d persons. |
remand Of the accuseé | »
10 Is directed to get the accused persons med-lcally exam
rom thé court and also prior to producing

copy of the order beé given dasti to the |
( upt‘ah)_
GTHCIDE |
D Y 02.07.2020
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FIR No. 3515020'
PS : Patel Nagar
State Vs. Gaurav Kakkar

Ld- APP fo the state.

Ld. Counsgj for app“cam/accused through Cisco Webex.

Ld. COUnsel for the app"cant/accused has relied upon the
f HOn'ble High court" of Orissa in case ftitled as Niranjan
Pradhan vs. State of Orissa 2014 () ILR-CUT 1127 and judgment of

Hon'ble Supreme Court of |ndia in Kanak sinh Mohan Sinh Mangrola Vs.
_ State of Gujarat 2006 (19) crl cC 143. It is furtner stated by Ld. Counsel
for applicant/accuseq that orders in regular bail application has been
reserved by Ld. ASJ for today itself. It i further stated by Ld. Counsel for

applicant/accused that the applicant/accuse

Put up for consideration and furt

Judgment o

d has been granted interim bail.
her arguments on 03.07.2020

through VC.
(Sona t;ca
M/West/THC/Deln
Duty M 02.07.2020
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-None for apphcant med L

Let report be called from the |o/sHO

i . t ._On h\S
(fapPlCAITEi et

‘Ahlmad is directed to inform the counse Paﬁon gua the

“mobile number/E-mail 1D, if any, mentioned on the a e .

“date of‘héaring/purpose fixed.

umar-1)
(Deepak R ciDelhi
M (west/T
DutyM ( 96,2020

?er%
Pe fut wf on 2P0

W/O .
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t despite calls.

'.'-'vr‘:'a‘_epojr'tial"sp-‘ricit:récéived. LB
Let report be called from the concerned PS fo_r‘N»D:OH_'V o

Be putup on 29.06.2020.
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plicatior

Ld. APP for th

perdari on behalf of the applicant

None for abblibéht-déépﬁe c
Be put up on 02.07.2020.

' Ah'.mad is directed to infor™
- mobile number if any, memibned‘on the apP

alls-‘

licatio”
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23.06.2020
L.d. APP for the State.

‘Presélil ;
None for applicant despite calls. |
on 29.06.2020. :

Be put up with bail order of accused, if any,

Ahlmad is directed to do the needful.

Scanned with CamScanner



m the Coilrt’of Ld.

The applicmion‘ha‘s beer received fro
Duty MM.
On inquiry, Asst. Ahlmad has informed that charge-sheet

'~::has not been filed in this case. As per the oral directions of Ld. District

Judge, all the miscellenous applications (in cases where charge-sheet is
jitl Duty MM concerned. B

‘not received), has to be dealt with by the Ld.
efore the Ld. Duty MM for

Let the application be placed b
disposal as per law on 02.07.2020 at 2:00 PM
Date: 202007.01  \ppya

: NE 7 17:01:23 +05'30"

ACMM(WEST):DELHI:01.07.2020

! Digitally signed by
. NEHA

Vol

NI
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(0,452/20 1_35.}'-
_PS Nangloi

Present: Ld. APP for the State.
Sgn None for applicant.

Reply has been received from I0/SHO concerned. Taken on record.

Despite calls, no one has appeared on behalf of applicant.

In view of the same, to come up for consideration on 02.07.2020.

Y

( NAGPAL)

‘ DUTY est) THC, Delhi
6.06.2020

2+ -
T Novwrt—

ne put P O™ T’\’WVO

e,
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91/2020

B Daschim Vihar

~ psPasc

| 22.06.2020
Ld. APP for the State.

Present !
e None for applicant despite calls.

/ ; | Report not received.

Let report be called from the concerned PS for NDOH.

Be put up on 28.06.2020.

(Deepa
DutyMM (W THC/Delhl
22.06.2020
J8Eds

Pe-r Nomt

il H-3 Ao

A
’% pachte Ll pultt it
J€ 60

/914

e Newe
Re ¥ W o B\Fw

ervnipn el

A\ Mo .
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(2=
y, 41 9/2020

FIR N¢
vihar Fast

rs l’uschim

J ' ‘ State Vs. M(’hd- ASir ‘
’ . U/s 356/379 1pC 2

25.0().2(')20
cof Iamatalashi articles- |
}

T'his is an application for releas

brc‘scnl: Ld. APP for the Statc
application be call

Reply of Jamatalashi
med telcphonically reg

arding NDOH.

27.06.2020. Ld. Counscl was infor

Copy of application be sent to the I10.

KESH
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: issuec/ N be issued to the |OI’SiHO’c6nc_;ér_ne:d for NDOH.
To come up for consideration on 02.07.2020. B

KU JAN)
DUTY MMWESTIDELR
30062020
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One e o s (amply prod
. .6?5-:;)0 cu\a/;a(w
6_,06 2020 o

Ld. APP for the 'S'(alé.' e $
Ld. Counsel for accused/applicant"

Report has been received from con’

Perusal of same rcvea]s that the aCCu

custody as the order dated 13.06.2020 vide whlch
ed 13.06.2020 vid

.FI'C]Lang on ln[enrn bail 18 yet to be received in th

In view of the same, Ahlmad is dire¢

13.06.2020 passed by the Ld. Duty MM vide ¥

erl
be released from custody to concerned Jail SUP

Copy of the order be given dasti tO the

W\Q{\. of) /X\/VD

Scanned with CamScanner



AGISTRATE
T, DELHI

IN THE COURT
WEST DISTRICT TIS HAZARI COUH'
Presided by : Shri Ajay singh Parihar
FIR No. 623/2020
PS : Nangloi
U/S 454/380/41 1/34 IPC
State Vs. Hemant @ Gini
20.06.2020
Present : Ld. APP for the State.
t/accused.

Ld. Counsel for the applican

List the matter on 21 .06.2020.

(AJAY SIN ARIHAR)
ist, THC, Delni

Duty MM, We
20.06.
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Present; - ~Ld. APP for the State.
.~ Sh. Nagendra Singh, L. counsel for th
10 concerned is directed to file status report with respect

e applicantlaccused; ;
to the

TIP proceedings.
- At request, put up on 03.07.2020.

(Songdm Gupta)

Duty MM/\NestJTHCIDe\h'\
' 02.07.2020
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